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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH, KOLKATA
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Sk. Mmtu Ah, son of SK. Mohammad Alj, aged abouL 42 vea -,

- Kharagpur 721301

A]oy'(f\/londal son of late Ratikanta Mondal, aged about 41 yeax |
Vﬂlage - Gularnutha, Post Office - Barunda, P.S. - “.gnac,
District Howrah ij11303

Vlllage and Post Offlce Kalna, District - Howral, Pir 711432

Purnandu Mondal, son of late Numalenldu Mondal, aged abcut
39 years, residing at Vﬂlage - Chandanpur, Pest Offige -
Bargram, District - Howrah, Pin 711312

‘Kuntal Das, son of late Bigneswar Das, aged about 38 years
residing at Village and Post Office - Lahbp r, District - Howr...
Pin Code 711316. }l _
- All are Workmg, Weldmg Staff under SSE/! PW/ ULB’ ‘
........ APPLI C ANTS

VvVERSUS -
~Union  0£ Ind-ia, fhro_ugh- the General Manager,. South FEast:
Railway, Garden Reach, Kolkata 700 043

=

Divisijonal Ra‘ilWéy_' 'Manag'er-- ®), South ‘Easter.n Railway,

‘Chief Track Engineer, South Eastern Railway, Garden Rez';izh,
Kolkata 700 043 | |

o | '1
Divisional Railway Manager (Emgomeer), South FEas ern

Railway, Kharagpuy 721801 | |

i
v

Senior Section Engineer, South Eastern Railway, Uluberia, 5¢i.th

Eastern, Post and PS. - Uluberia, Dist. Howrah ~ |
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m.a.’350.609.2017 with o.a. 350.1048.2017

No. O.A. 350/01048/2017 . ' Date of order: 28.6.2017
M.A. 350/00609/2017 ' '

Present: Hon’ble Mr. A.K. Patnaik, Judicial Member
Hon’ble Dr Nandita Chatterjee Administrative Member

For the Applicant ‘ ) -Mr. A. Chakraborty, Counsel
For the Respondents Mr. B.L. Gangopadhyay, Counsel -
O RDE R (Oral)

A.K. Patnaik, Judicial Member: |

Heard Mr. A. Chakraborty, Ld. Counsel for the appllcant and Mr B.L.

Gangopadhyay, Ld. Counsel for the respondents. ; ‘
2. The M.A. No. 609/2017 'forjoint prosecution is allowed.

3. Th|s OA has been filed by AJoy Kr. Mondal & ors. challenglng the
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actlon on the part of the respondents rn changlng thelr Desrgnatlon Grade

Pay and HQ since |ast 2062015 as a result of whrch they have got

monetary benefuts ThIS 0. A has been tlled praylng for the following reliefs:

“a) An order do |ssue drre ,g'-"fthe respondents to treated the
applicant as Techmcran Grade' lll"as. they were .posted as Welder,
Grinder, Luttér'and Ahgner respectlvety after due selection.

b) Decision taken-for change ofdesignation is not only arbrtrary but
also malafide-and $ame. may be quashed.

c) Leave may be granted -to..file" this OnglnatApphcatron jointly
under Rule 4(5)(a ) of the CAT Procedure Rule, 1987."

4. The facts in a nut shell as per Mr. Chakraborty, Ld. Counsel for the
applicant is that the applicants were initially appointed as Track Maintainer
under different subordinate of Engineering Department. ADEN/SHM had
directed vide letter No. E/1/15/459 dated 18.5.2015 to' submit option within
22.5.2016, which was duly subrnitted. Thereafter trade test were conducted
and posting orders were issued and pay recasted ‘accordingly. After
completion of tyvo years training they are now again being reverted to their

previous posting. They preferred representation on 2.3.2017, which' is still

pending consideration.

5. Mr. Chakraborty, Ld. Counsel for the applicant submitted that the




/‘)) m.a. 350.609.2017 with o.a. 35.0'l048‘,20”

grievanoe of the 'aopli'cant would be more or less addressed if a specific
order is passed by directing the conoerned authority i.e. respondent No. 3
to dispose of the representatlon dated 2 32017 within a specific time frame.
6. Therefore we dispose of this O. A by directing the respondent No 3
that if any such representatron as claimed by the apphcant has heen
preferred on 2.3.2'017 and the same is still pending consideration, theh the
same may be considered and disposed of within a period of six weeks:from

the date of rec‘eipt of this order.

7. Though we have not entered into the merits of the case still then we

, hope and trust that after such consideration if the apphcants grlevance is

found to be genuine then expedrtlous steps may be taken by the concerned
respondent No. 3 wrthln a further perlod of 6 weeks from the date of such

consideration to extend the. benefrts to .the apphcant.,However, if in the

meantime the sard representatlon ted to ?f‘have been preferred on
2.3. 2017 has already been drsposed tof then the. .resuilt thereof be
communicated to the applrcant wrthln a penod of 2 weeks from the date of
receipt of a copy. of this order. | - ' %
8. Wrth the aforesaid observatron and direction, the OA.is drsposed
of. | |

9. As prayed for by Mr. ‘Chakraborty, Ld. Counsel a copy of this order
along with paperlboo‘k be trans_rnitted to the respondent No. 3 by speed
post for whicthr. Chakraborty undertakes to deposit necessary cos}t in the
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Registry by the next week.
..
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(Dr Nandita Chatterjee) _ (A K Patnark)
Administrative Member o Judicial Member
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